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aircraft over cither country and the over-
all impression on my mind is that it is not
unfavourable to us. If they ask for the
exact figures, we can give the figurcs also.

About the Tashkent Declaration, 1 do
not want to say anything. It is very much
a forcign affairs matter, and at the appro-
priate time I would requcst the hon. member
to address the question to the External
Affairs Minister.

12.36 hrs.

PAPERS LAID ON THE TABLE

Notification re : Management of Bengal
Nagpur Cotton Mills ctc.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK CHOWDHARY) : T beg to
lay on the Table-

(1) A copy of Notification No. S. O.
4433 (English version) and S.0O. 4434
(Hindi version) published in Gazette
of India dated the 30th October,
1969, regarding management of the
Bengal Nagpur Cotton Mills Limited,
Rajnandgaon, under sub-section (2)
of scction 18A of the Industrics
(Development and Regulation) Act,
1951. [Placed In Library. See No,
LT-2098/69].

(2) A copy of the Export of Froglegs
(Inspection) Sccond  Amendment
Rules, 1969 (Hindi and English ver-
sions) published in Notification No.
S. 0. 4537 in Gazette of India dated
the 6th November, 1969, under sub-
scction (3) of scction 17 of the
Export (Quality Control and Inspec-
tion) Act, 1963. [Pluced in Library,
See No. LT-2099/69].

(3) A copy of the Textile Committee
(Third Amendment) Rules, 1969,
published in Notification No. G S R.
2172 in Gazette of India dated the
13th September, 1969, under sub-
section (3) of scction 22 of the Tex-
tiles Committec Act, 1963.
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(4) A copy of Corrigendum to the
Annual Report on the working
of the Cardamom Board for theg
year 1967-68. [Placed in Library. See
No. LT-2100;69].

REPORT OF COMMITTEE ON
PRIVATE MEMBERS’ BILLS

AND RESOLUTIONS

Fifty-fifth Report

SHRI  BHALJIBHAI PARMAR (Do-
had) : I beg to present the Fifty-fifth
Report of the Commitice on Private Mem-
bers® Bills and Resolutions.

12.37 hrs.
MATTER UNDER RULE 377

Shri Nehru's decision on India’s
Participation in rcligious
Conference,

SHR) M. L. SONDHI (Ncw Delhi) @ 1
am grateful to you for peimitting me to
bring to the notice of this House a point, a
very significant point, on what the External
Alfairs Minister, Mr. Dincsh Singh, suated
on 17 November in the proceedings in  this
House on the motion for adjournment,

I have had a ook at the communication
which was reccived by you from the Minister,
What the Minister says in this is contra-
dicted by the common knowledge of most
of the clder memkbers of this House who
know Mr, Nchru, and all those who have
read his views in the various dcebates on
external affairs which took place in  this
Housc arc rather dismayed and amazed that
the Minister should claim, and claim in the
manner that he did  in this House, that
if religious conferences arc held, then it
would be in our interest if pcople from
India participate in these rcligious confe-
rences; and hc said it in a manncr that
suggests that Pandit Nehru said this or
thought this. It almost conveys, it does in
fact convey, the impression  that he is quo-
ting from a document.

Further on hc says that he is dcaling
with the subject in a manner which corsectly
reflects policy and does not mislead the
Housc and be claims that the files concerned
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are secret. With your permission, I would
very briefly comment on this, because I
think it is for this House to decide as it has
inhcrited certain privileges from the House
of Commons and has its own understanding
of the issues.

I may reiterate that it is not a question
of political arithmetic that I want to raisc at
this time. T am not interested in this ques-
tion as to which faction of the Congress is
interested or not, But the matter has a
wider context in that it is the knowlcdge of
this House. of senior members in the coun-
try, on the basis of records of Mr. Nehru,
that he was categorically opposed to parti-
cipation in religious conferences, because,
in his view, such participation would under-
minc India’'s non-dcnominational consti-
tutional system and, in fact, underminc
India’s capacity for a purposive diplomacy
for a modern world order,

The Minister, in thc manncr in which
he presented it to the House, has inade a
statement which is not merely inconsistent;
it is not a mere irrigularity, it goes to the
heart of the matter because it contradicts
our understanding and cxpericnce of Indian
foreign policy for the last twenty ycars, and
it also inflicts on us such a grave and such
a cruel dcenial of our own knowlsdge and
understanding of our country and of its
first Foreign Ministcr.,

So, I would request you, and I would
again request thc Minister, who happens to
be in the House, not to stand on prestige,
not to make an issue of it which I think is
a false onc because there have been cxam-
ples in the House of the Commons of Mr.
Edcn and other Ministers who, when they
made a mistake, would cither correct the
stutement or comce to the House with full
facts.

It would be disrespectful to the memory
of Mr. Nehru and disrespectful to  this
House because from what appears from the
debate and from his submission to you,
prima facica lot of mischicf has been done to
our undcerstanding and to our very appre-
ciation of the tenor of forcign affairs.

The matter may or may not be sent to
the Privileges Committee. I do not blame

NOVEMBER 26, 1969

Matter under Rule 377 208

you because your hands are tied by the rules
which we have in this House. But it will
be remembered by history. It was a grave
violation of the elementary responsibility of
democratic duty, committed by the treasury
benches. They were not prepared to lay be-
fore the House all the facts; what the facts
are,what were Mr. Nchru's views; they
are the property of this nation. There is a
whole Institute which works on his thoughts.
I do not want to quote fiom May‘s Parlia-
mentary  Practice but there  are revelant
quotations which Ican give.

This matter concerns not only Mr.
Nehru but his close and trusted colleagues
also, like Maulana Azad and others. If
there are these written records why should we
be unfair and say thereis some struggle
going on in the E. A. Ministry between the
Minister and certain other officials. We do
not know anything of this sort. We¢ do not
know anything of that sort. What we want
is that the Minister should be prepared not
to obstruct clear thinking by this Housc.
Hec should be prepared to encourage Mem-
bers to make up their mind. 1 thercfore
suggest that cither you convenc a confe-
rence of yourself, the Minister and the
Opposition leaders. If you plcase, T am
preparcd to  lend my assistance but I am
not claiming for mc any position in this. I
am morc interested in secing that this matter
is dealt with in a manner which docs justice
to the memory of Mr. Nehru and our aca-
demic understanding of the foreign policy.

MR. SPEAKER : Mr. Sondhi camec to
me with a request under direction No. 115.
The only procedurc was to send his
request to the Minister and  ascertain whe-
ther it was a quotation or not. If he had
not used a quotation, hc was quite privileged
to do so, he can also put in the plea that
it is a privileged documcent and would not
be in the public intcrest to disclose it. He
has come tome under rule 377. It isa
borderline casc under which a substantive
matter  cannot be raiscd. So far as the
matter being referred to the Privileges Co-
mmittce is concerncd. 1 do not think I have
any such rulc under which I can send it to
that committee. After all the Chair has to
be guided by the ru'es and not always by
what the hon. Members say, though some-
times it crcates very difficult situations. If
the hon. Minister wants to reply, he is wel-
come to rcply.
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THER, MINISTER. OF FOREIGN AFF-
AIRS (SHRI DINESH SINGH) : Mr. Spea-
ker, you had very kindly sent me a copy
of the letter that the hon. Mcmber has
sent to you and had asked for my views; I
had scnt them 0 you. I got this intimaticn
a 1short while ago that the hon. Member,
Me.. Seadhi, would be raising this matter
here, Mr. Sondhi has made a point about
the secret document. I had said even on
that days-it is in the record of the procee-
dings. 1 should like to say here that I am
not in & position of privilege te give any quo-
tation because it is a sccret file; I have said
that the papers were secret and I could not
place them before the hon. Members. Mr.
Sondhi has dctached it out of context. He
said. as if it gave the impression that Mr,
Nehru was anxious to send people to such
conferences. That is not quite correct. If
he goes through the rccords, he will see
that I said that fora number of years we
did not send any representatives; no one
from India attended any of those confe-
renoces. If he was in doubt I shall be glad
to read it out for his benefit.

SHRI M 1. SONDHI 1 am notin
doubt. It appcars that Nehru said or Nchru
thought like that. Those are in quotation;
it is ‘clear that you were quoting words;
thatthere is no mistake about it.

SHRI DINESH SINGH : I had said
thatin 1955 it was fclt that it would be in
in.our interest not to prevent pcople from
going to those confercnces. that if people
went to thosec conferences they would be
able to reflect correctly the position of
Muslims in India. But the pcople who went
were not Governnental people. They were
privatc people, and itis known that they
have been going for a number of ycars, and
the House has asked questions .. ...

SHRT-M. L. SONDHI : Tha' is not
the point, Sir, (laterruptions)

SHR1 DINESH SINGH :
stand the point.

I can under-

MR. SPEAKER : Mr. Sondhi, please
be patient. I am anxious that you may not
go out of control.

SHRI M. L. SONDHI What the
Minister said,~that question-does not arise.

1 would beseech him-not: to''look upés it
from Mr. Nehru’s political standpoint. Here
is the opinion -of the chief polity-makees...

MR. SPEAKER : I am not" going to"
allow any debate whatsoever.’

SHRI DINESH SINGH : ThS “hon."
Momber has already delivered his speech.’ I
think he should now show the courtegy 'of
listening to what I have to say. This is not
a matter of debate, as you have 'poidted
out. He has made a statement and I should
make my statement, and then it is for you
to decide. It is not a question of entéring
into any debatc or argument on this matter.
It is provided in the rules.

MR. SPEAKER : No debatc at all.

SHRI DINESH SINGH : I have stated
the position. I have also clarified the po-
sition about such conferences which were
held in religious names but which dealt
with political issues. I repeat that each con-
ference should be consisdered on its merite
and this is cxactly what we have been
doing.

SHRI RANGA (Srikakulam) ; We made
a dcparture this time by sending. officials.

SHRI DINESH SINGH : The matter
of sending our delegation to Rabat has
been fully discussed in this House. I have
nothing more to add on this subjéct.

SHRI M. L. SONDHI : Pléase ‘permit
me to quotc only onc sentence.

MR. SPEAKER : Pleas¢ stand by your
commitment; no debate,

SHRI M L. SONDHI : One second,
Sir. He says there will be no depatture in
our policy, as laid down by Pandit Nehru.
Now, he agrees with Mr. Ranga. What is
this ? He should be consistent.

MR. SPEAKER : No argument,

SHRI RANDHIR SINGH (Rohtak) :
Please ‘meet him in his:- room.

SHRI M. L. SONDHI : Sir, let this
matter be not taken in such a frivojous
manner. What is this frivolity ? I am trying
to trelp kim. Do not o frivolous,”
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SHRI RANDHIR SINGH : 1 love you.

SHRI1 M. L. SONDHI : Let there be a
little scriousness. It i this sort of quality
which brings about indiscipline in this
House: itis this light-hcartcdness. He is a
fine fellow to meet in the playground; but
not here where he brings down the temper
of this House. Let him tell the Minister to
be forth right.

SHRI RANDHIR SINGH : 1 am so
sorry.

MR. SPEAKER : Do not take the pri-
vilege of interrupting every Member when
he is spcaking. Pleasc do not do that.

12.49 hrs.
COMMITTEE OF PRIVILEGES
Ninth Report

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir I beg to move :

‘“ That this Housc do agree with the
Ninth Report of the Committce of
Privileges laid on the Tablec of the
House on the 19th November,
1969.”

I do not think it nceds any cxplanation;
the report has been circulated.

MR. SPEAKER : Yes. The question

** That this House do agrce with the
Ninth Repert of the Committee of
Privileges laid on the Table of the
House on the 19th  November,
1969.”

The motion was adopted,

12 50 hrs.

MOTOR VEHICLES (AMENDMENT)
BILL-(Contd.)

Wt iR gem e (gTIRER)
weqar Agisy, § &7 w¢ W @ % Qe
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*wey vaz ¥ ga¥ a9 Fadry grer aT-
faz & @1t ¥ § otk qxfwz 2% & gravw
% faad) wias) ga W@ 8, fogar wear-
AR 9T T T AT IqF FIW F@r w®
faaar #ee 9g's @1 8, <AAT AT H
et @eq eqqear & A Sar f& &
FT T 41, AN A ¢F CF ATE 9
F1 qifaz fas w@gra ) goF wArag g
fF oxfaz 33 ai sgrer § e aifeat
FH &) xg feafs Hag gww A adf
arar § e awe qifqe 2% & faafeard
FaY § 7 TAFI OF Y FITW AIA v
g fs @@ & FHarQ wsarary TR
g1 39% iz af N @, g FWW A
IEIN g garAY #) gfag g1 T@r

A agar g’ BF 9 wezrary A e
fear A AT saar &1 wea fux | @
fag 7ur gwrg § fF @vFTT & w1 1T
faz & faq f7a7 A qrgar o3 WF AN
guFre frad grdar oAt |y goifaa #1
2, gr M A atfgz faa ;ar arfgg,
arfs ¥ fedY MY w2 9T Tq A0 @F |
1920 g% &t sggear 9, afya a7 §
qgAF FAl AT AA THE FL WA
s w17 & fag 3ad qfeaqs w3 fzar
ar |

ag Ita Y Ir aFdr g fF oot oF
g ®2 9T SgTIT FF g FgM, Ay Ara
agi g, ¢ FzAr Wz g fw oamw
A g & ax # fawa s ez
AT A FTFHW F 0 SqGE AW AL
agi #1% sufes  axfme Ag T 1 qefAe
F3 gt 9 fF agF s 9T A
grr ar agy 1 aar ol vz 9 g8l aifx
¥ gear @ @M, ar aifaal | Ay
v, 3% fwuar W w9 2ar 13m Ak
F ¥ arar &40 Narafed qara
Y AT 1 g7 A% SAE F A
fag ygar



